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4. To initiate the process of engagement of Nyaya Mitra, a meeting through video
conference has becn scheduled on 19th Januarv 2022 at I 1.00 AM to deliberate on the
terms and conditions and to solicit suggeslions/inpurs to strengthen Nyaya Mitra
programrne. Tenns of Reference ofNyaya Mitra is attached lbr reference. Fornrat ibr
collecting personal inforrnation ofthe qudidate is also enclosed

5. In this context, I seek your cooperarion in facilitating the implementation of
Nyaya Mitra by participating in the meeting as scheduled. [n case of clarification, you
uray kindly contact Director (A2J) Shri Shailesh Shrivastava on email dirjl -doj@gov.in

or 0l I-23072135. The VC link will be shared through email.

Nil* fuN
Yours sincerely,

L.pr1&i

(Niraj Kumar Gayagi)

Shri Nirmal Singh Merahval,
Registrar Generai,
High Court of Rajasthan,
Jodhpur, Rajasthan-342005

RAJ THAN IGH COU RT. JODHPUR

No. /Est/A(ii)/05 /2017 I 3s3 Date : 03 10217022

Copy forwarded to fottowing for information and necessary

action: -

1. Judiciat Officer in District Judge Cadre, who have retired
during the tast five years with the request to send their
wittingness in enctosed proforma uplo 28.02.2022 '

2. Comfuter Cett, RHC, Jodhpur to uptoad it on website of
Rajasthan High Court.

al-/

Regis mn. )f

(
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ADotication for the ition of Nvava Mitra

(Jaipur Metro-l / Kota)
Photo

Preference of Judgeship:

FutI name :

Date of Birth :

Gender:

Father's/ Husband's Name : -----------

Maiting Address (in btock tetters)

Tel. No. Mobile No.

Emait lD :

6. tducationat Qua tifications:-

Date of superannuation: --------------

Last position hetd: ----- --- ------ - -

Ptace from where retired:

Totat years of Experience

Years of experience as Principal District Judge

Years of experience as District Judge

I hereby undertake that the information provided in the
apptication form for the position of Nyaya Mitra is true to the best
of my knowledge. I also agree that in case, any misrepresentation
of facts/fatse statement is found, my apptication /engagement as

Nyaya Mitra witl be cancetted with immediate effect.

Name & Signature

7

8

Date: -

Ptace: -



Nyaya Mitra
Terms of Rcferences ( l'oR)

l. Introduction
Deparlrncnt ofJuslicc launched three key iegal aid and cmpowermcnt inilralrves

including Nyaya Bandhu (Pro bono legill services),'lclc-law and Nyaya Mitru
in April 201? rimcd al ILllilling thc dcpannrcnr's kcy mandarc of cnhancin,c
'A.celis to Justice' lbr the poor and vulncrablc corrntunilics rnaking acccsstble

quality and cffective legal aid for them.

I)epanment ofJustice, has formulated a schemc namcly "Designing lrurovative

Solutions and Llolistic Approachcs on Access to Justicc (DISHA)" for the pcriod

2021-2026 to cnablc access tojustice and legal aid to common citizcns. DISHA
arnalgamates different Acccss to Justice components like Nyaya l3andhu, Nyaya

Mitra and Tele law being cxecutcd by f)epanment of Justice to bridge thc gaps

in justice delivcry besides providing for Legal literacy and Legal awar€ness

programmes at Pan India level.

The issues ofdelay and pcndcncy have been thc bone ofcontention Ibr lhe Indian

Judiciary for a long time. According to the stalistics availablc on NJDC, as on

l'r October 2021, more than 4 crorc cascs wcre pending in the District Couns

and lowerjudiciary, ot'which nearly 4% wcre morc than l5 years old.

Sincc thc last five decades, the Judiciary, the Ministry ofLaw & Justice. cminent

thinkers and jurists have mooted scvcral strategics to tacklc thc jssues ot dclays

and pendency in India. This is just an indication of the immcnsc load lhat our

Hon'blc judges handle and lhe prcssure they expcriencc in order to clcar as many

cases as possible. It is recognized that India rcquires proper case managcment

and also court administratbn systcms to achievc thc goal. In view this, Nyaya

Mitra was launched in April 2017 to facjlitate judiciary in reduction of old

pcndinSacases,

2. Background

Nyaya Mitra (hereinaftcr NM) was launched in 227 selectcd districts ol 16 Statcs

i.e. Uttar Pradesh, Bihar, Maharashtra, Gujaral. Rajasthan. West Ilengal, Odisha,

eight states of North Eastcm Rcgion and Jammu & Kashmir aimcd to assist (he

district judiciary in reduction of tan year old cases. Sclection of districts was done

based on highcst pcndency ol court cascs over I0 ycan of period sourccd from

National Judiciary Data Grid (NJDC) databasc. Retiredjudicial or cxecutive officer
(with lcgal cxpe ence) wcre dcsignated as thc 'Nyaya Mitra' and was initially

operatcd out of District Facilitation Centres, located in Common S€rvices Centrcs

1

I
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To identify the cases in Pre-Lok adalats to be referred to the Lok adalats

on priority basis.

To take necessary action punruant to orders passed by thc district court in

relation of old pending cases i.e. issuc notice/summons. stay/injunction,

order copy, inform thc arbitrator, local govemment departments and issuc

letters lo lower courts for summoning the record etc.

Suppon in implementation of other A2J Schemes in District Courts and

submit best practiccs / succcss storics.

Any other activities related to disposal ofold pending cascs.

6. Stakeholder Roles

6.1 Registrar General, High Court
a) Recommendation of NMs for each Districts

b) Consultation and rcvicw

c) State Nodal Agcncy.

6.2 District Judges, District Court
a) Sitting Space & infrastructure facility
b) Support Staff
c) Issue ldentity Cards

d) Login credential of CIS

e) Acccss ofcase records

0 Assessment of NM Pcrformancc

g) Monthly Reporting.

7. General terms and conditions

i. He/she shall be Retired.ludicial Ofl'icer.

ii. Preference to candidate who has worked in thc samc cou( bcforc

retircmcnt.

iii. Nyaya Mitra u,illbe paid honorarium ofRs.40.000/ per month.

3

6.3 Department ofJustice, (;overnment ofIndia, Netv Delhi

a) Engagemcnt of NMs / issuc offcr lcttcr

b) f imely relcasc ol'payrncnts

c) Monitoring and Evaluation

d) Training and Capacity Building

e) Consultation and review

f1 Performancc rcvicw & cxtcnsion ofengagement

g) Documentation/sharing of bcst practices/experiences.



vi.

vii.

One time support of Rs. 8,000^ to Nyaya Mitra for infrastructure i.e

Table/Chair/Stationery and Rs. 7000/- per monlh for Secretarial staff

suPport.

Maximum age limit will be 68 years.

Place of posting will bc District Coun.

The engagemelrt will bc initially for a period of 6 months and

thereafter their serviccs rrvill bc cxtended for cvcry 6 months with

maximum for 2 years

llxtension will be givcn bascd on the performancc fccdback submitted

by the respective Distdct Judgcs.

vllI

8. Stages ofSelection (2021-2026)

c l'Y 2021-22:20NMswill bc selected lbr thc 20 districts.

. I'Y 2022-23r 20 NMs will bc sclected for the 20 districts.

. FY 2023-24:20NMs will bc sclcctcd lor thq 20 districts.

. FY 2024-25: 20 NMs u'ill bc selccted for thc 20 districts.

. FY 2025-26 ::*o Nyaya Mitras rvill be sclcctcd this ycar

. -I'otal 
80 Nyaya Mitras will bc sclecled from 2021-2026

9. ldcnlilica(io ol district (From 2021-22)

For the year 2021-22, 20 (twcnty) district courls have bccn idcntilicd based on

a hybrid model that includcs l0 districts u'ith lou,pcndcncy (<500 pending

cascs) and l0 districts with highcr penrJcncy of cases for more lhan l5 years

(NJDG data as on 0l August 2021). ldcntificd Districts Courts are as follows: -

District Courl \rith lliehcr Pcl|don(\, ol-cascs for more thln l5 vears: -

Statc

Maharashlra

0disha

Wcst Bengal

asthan
Kola

AIlra 9145
,10695

District Pending cascs
more than l5

\ ears
I 1l sl0

24082

3

I
5

Murnbai CMM Courts

South Twenty Four
Parganas

('utlack

( rlrutllt

Nagpur

Khurda

6

Jaipur Mctro I

I1624
5097

143',7 t

8 1053

9
Noflh

Last

l

t0 t.lttar Pradcsh
A llahabad

4l

[.--tT,*" I

I

2392A I

t2t76 I



Dislrict Courts rrith l,ow I'endencv (>500 Dcnding cases) ofcascs Ibr morc
than l5 r'ears: -

S.No Zonc Sta(c I)isl rirl Pcnding cascs

more than 15

years

l1

South

Telangana

Flyderahad Ccntral 196

t2 \\'afan,la I 347

r3 Karinrnagar l.16

t,l
Kamdtaka

Mandya 1t1

l5 Belagavi 402

l6 Ramanagaram 296

t1

Nonh

East

Kamnrp Metro 104

ls Cachar 208

l9 Karbi Anglong 199

20 Arunachal Pradcsh PapLrnr Pare r00

10. Selectior Critcria
o Nyaya Mitras will be nominated by the respectivc Registrar Generals

(RGs) ofthe Iligh Coun for the identified District Court.

. RGs will nominate a panel of 3 NMs for each District Courts.

. If a Nyaya Mitm rejects thc offer/engagement or resigns during the

period, the new Nyaya Mitra could be immediately placed for
providing the services to thc respectivc District Court.

. The offer letter will be issued to thc rccommended Nyaya Mitras by

the Dcpartment ofJustice with TOR for acceptance.

5
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